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mainly on the time taken in the acocpuflce of
the transfer deed. This, however, i3 not
pertinent as the acceptance of the deed was
not been made a pre-condition for handing
over the possession of the land. On the con-
trary, the State Government in their letter
dated 24.3.71 has stated categorically that the
land was to be handed over pending finaliza-
tion of the terms.

Our Station Director at Cuttack has been
in constant touch with the local officials of the
State Government. In spite of his best efforts,
the Station Director had not succeeded in.
obtaining vacant possession of the land till the
date on which I made the statement. In fact,
according to the reports 1 have received since
vacant possession has not been delivered even
up-to-date.

The reasons for the failure of the State
Government to hand over vacant posscssion
were that, firstly, a State Government official,
a civil surgeon, was occupying a portion of the
building on the land and, secondly there were
other encroachments too on the land by cer-
tain members of the public.

In April, after the Civil Surgeon vacated
the bungalow, the State Government allotted
it to another officer, a Forest Officer, inspite of
the Station Director’s written request on
12.4.1971 to the contrary.

The State Government’s failure to evict the
Forest Officer and remove the encroachments
cannot be rcgarded as duc to any cvent or
circumstance beyond their control.

It has been communicated to me, after 1
made the statement in Parliament on the 8th
July that the Bungalow wes vacated by the
State Government Officer on the 10th July—I
made the statement on 8th July ; this was
on 10th July—and that the other encroach-
ments: were removed on 17th July. I have.
however, further been informed that the State
Government had told the Station Director that
the land would be handed over only if he gave
and undertaking to abide by the terms and
conditions of the transfer and all other matters
as may be finalised by the State Government.
I am awaiting confirmation of those com-
munications as well as further details thereof
in writing. - If these communications -are fully

corifire 41 would welco e the fact that th'e_'l"
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land has at last been vacated, but would have -
to point out with regret that in asking for an
undertaking the State Government have gone
back on their earlier decision conveyed to us
that possession of the land would be handed

over pending settlement of the terms of the
transfer,

These are, however, subsequent develop-
ments which do not affect statement I made in
Parliament on the 8th July, 1971. The un-
responsiveness of the State Government to
which I had referred then lay in the fact that
the State Government had failed till that date
to transfer vacant possession of the land to the
Central Government inspite of their having
agreed to do so on 24.3.71 and specially in the
fact that they failed to have the land and the
structures thereon vacated not only by the
members of the public who had encroached
on the land, but even by their own officers.

The points I have enumerated will make it
amply clear that the statement I made on
8.7.1971 stands fully supported by facts.

SHRI P. K. DEO : The Orissa Government
has made a good gesture. (Interruption)

SHRI G. VISWANATHAN (Wandinash) :
Will they be cautious in making allegations
against the State Governmeats ? Very recéntly
a statement was made which was resented by
the Assam Government also. They should be

very careful in making allegations against any
of the State Governments. (Inferruption)

SHRI DHANDAPANI (Dharapuram,:
Similar statement was madec in Coimbatore

making certain allegation also against the
Statement ( Interription).

MR. SPEAKER : I am not allowing ques-
tions. Order, please.

Now, Shri Yadav.

——
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(i) CentraL Avbvisory Boarp or Arcuazo-
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YADAVA) : I beg to move:

“That in pursuance of paragraph | of
. the Ministry of Education Resolution No.
11/1/67-CAI (1), dated the 15th December,
1967, the members of this House do pro-
ceed to elect, in such manner as the Speaker
may direct, two from members from among
themselves, to serve as members of the Cen-
tral Advisory Board of Archaeology, till the
31st December, 1971, subject to the other
provisions of the said Resolution.”

MR. SPEAKER : The question is :

“That in pursuance of paragraph 1 of
the Ministry of Education Resolution No.
11/1/67-GAI(1) dated the 15th December,
1967, the member of this Housc do procced
to elect, in such manner as the Speaker may
direct, two members from among them-
sclves, to serve us members of the Central
Advisory Board of the Archaeology, till the
31st December, 1971, subject to the other
provisions of the said Resolution.”

The motion was adopted

(ii) GeneraL CounciL of INDiaN ScrooL or
Mines, DHANBAD

SHRI D. P. YADAVA : [ beg to move 1

“That in pursuance of the provisions
contained in rules 4 (ii) to (iv) and 13 of
the Rules and Regulations of the Indian
School of Mines, Dhanbad, the members
of this House do proceed to elect, in such

_ mannar as the Speaker may direct two mem-
bers from among themselves, to serve as
members of the General Council of the
Indian School of Mines, Dhanbad, subject
to the other provisions of the said Rules and
Regulations.”

MR. SPEAKER : The question is :

“That in pursuance of the provisions
contained in rules 4 (ii) to (iv) and 15 of
“the Rules and Regulations of the Indian
School ¢f'Mines, Dhanbad, the members of
this House do procced to elect, in such
manner as the Speaker may direct, two
members from among themselves, to serve
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as members of the General Council of the
Indian School of mines, Dhanbad, subject
to the other provisions of the said Rules and
Regulations..”

The motion was adopted

12.41 hrs.
GUJARAT APPROPRIATION BILL®* 1971

MR. SPEAKER : We shall now take up
first the Gujarat Appropriation Bill and then
the Mysore Appropriation Bill. Discussion has
already taken place on the Demands for Grants
relating to these States, and this is now only
a formal business when the different stages of
the Appropriation Bills will be gone through.
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Let me sec what it is about. The hon.
Member has written :

“In connection with the Gujarat Appro-
priation Bill, I want to raise 2 point regar-
ding the suggestion of the Ahmedabad Riot
Inquiry Commission....”.

This slip should have come to me in time,
by 10.30 a, m.
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